IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD|BENEH

AT HYDERABAD

kkk
0.x. 1317/96. Dt, of Decisions 21-11-96.
Saddalapalli Nazurulla . .+ Applicant.
Vs
. 1. The Union of India, Rep.by
' the Chief Post Master General,
A.p.Circle, Hyderabad.
2. The Superintendent 9f Post
Office, Cuddapah Postal Division,
Cuddapah.
- 3. @&® Kurd valakrishnaiah .o Reépondents.
counsel for the Applicant s Mr. K.S.R.Anjaneyullu

Counsel for the Respondents : Mr., V.Vinod Kumar,|addl.cCic.

CORAM:

THE HON'BLE SHRI RE) RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI b.&. JAI PARAMESHWAR : MEMBER (JUDL.)




-2-
ORDER

&

ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

Hezré@ Mr,Subramanyam fer Mr.K.S.R.Anjanejyuly, learned

ceunsel fer the applidant and Mr.V.Vinod“Kumar.

éounsel fer the respenéents.

leérned

2. ~ Only twe can&iiateifnamelx,the applicant| and R=3

were considerei fer appeintment te the pest ef

EDBEM,

T.Sakibanda B.0 in Chinns Mandem Mandal, Cuddapgh District

frem amenst the velunteers whe had respenced tp the

netificatien issued fer filling up that abeve referred pest.

R«3 was selected fer that post by Meme Ne.B2/B

I'.Sakibanda

dated 14-08-96 (Annexure-I) and the spplicant was net

selected. Appeintment eof R-3 is challenged in

3, The main cententien ef the applicant in

as fellewsi~

this OA.

this OA are

i) The applicant has get mere marks in SSC than

' ' ¥
R=2 and hence he is te be selected inplace irn R-3.

i1) The applicant has a share in the fajily preperty,

The mether eof the applicant had agreed te regi

preperty in the name of the applicant. Hence,

in«ceme,

111) It is net necessary that he sheuld

er seme

he fulfills

. the cenditiens prescribed ip the netificatien in regard te

pessess the

preperty in his name earlier te his selectien J5 EDBPM.

4, He relies en the judgement ef Ernakulam

this Tribunal reperted in 1993 (Vel.2) ATJ 180.

~

Bench ef

5. We have called fer the selectioh preceedings in this

connection which was prefuced teday. Frem the

selectien

preceedings we find that theugh the certificated te the

effect that “the landed preperty werkh Rs.54, 3(
issued by the MRO, Chinna M{ndam Mindal, it is

agreement which was net registered ip his name

N

0/- has been

averred that

'STI (P) reperted that the candidate has preduced the

and that the

- 0'3.




e

S

“cenditien relating te inc'me”“d/P“Fﬁ}u/f

3=

[C

&Mlﬁlh>w§; T

candidate is net having any preperty with the authwektdes

deed”. The ASP has rejected the candidature ef the applicant

has get mere marks than R=3 in SSC.

6. The enly peint that arises fer censiderat]

whether the rejectien ef his candidzture en the ba

~ @s he had ne preperty with saleable rights, even theugh he

Len is

is eof the

fact thét there is ne preperty with salegble right] is in erder

or n;t. Ne decument has bLeen prcduced te shew tha

the said

agreement between him and his mether te transfer the land

in his name is registered under the Transfer ef Pr

the applicant enly .submits that he will get it reg

perty Act,

istered-in

his name. We are net satisfied that the transfer +111 be

effected as stated by him i, the absence of any tahgible

evidence. Further, if there is ne pr-perty in his
time of verificatien ef the facts just earlier te
as EDBPM, it is very unlikely that he will get it
Hence, we de pnet agree with the submissien ef the
that he pessessed the preper inceme certificate.

cempetent autherity te censider this case e, the b

gertificate and ether materials gvailable and gati

this cennectien cannoﬁ interfere and pass judgemer
Qgie of the cempetent autherity. We cannet alse ¢
au:;ority te decide the cgse en thé basi%rf his sy
the transfer ef the preperty will be dene in his n
Hence,gﬁg?}re sgtisfied that the rejectien ef the

candidature e, the basis ef material available at

time cannet be said te be impreper., The mere sceori

name st the
his pesting
later alse.
applicant

It is fer the
asis ef the

sfy himself

A iﬁ,reggrd'to the inceme cenditien. The Ccuft or Tribunal in

t taking the
omﬁ%@ the

bmissien that
C
ame shert¥y.
A\
applicant's
the relevant

ng of marks

mere than R=3 in SSC dees net give him any prescriptive right

Iy
te be sppeinted as EDBPM at T.Sakiband B.O. in Chi

J?_/

nna Mandam

Mandal, Cuddapah District when he had net Falfilléd the

o
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[ 7. In view of gggt is stated abeve, we find ne merit in
! this OA and hence the OA is dismissed at the admissibn stage
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0.A.N0.1317/96

Copy to:

Te
2.

3.
4,
TN
?;

YLKR

The Chief Post Master Genersl, A.P.Circle, Hyderabad

The Supecintendent of Post Offices, Cuddapah Postal
Cuddapah,

Cne copy to Mr.K.S.R.Anjaneyulu, Advocate, CAT,Hyden
Cre copy to Mr.erinod Kumer, Addll.CG3C, CAT,Hydara
Cne copy to Library,CAT,Hyderabad,

fne duplicate copy.
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